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FERM NO. 4

( See Rule 42)

IN THE CENTRAL ADMINISTRATIVE "TRIBUNAL
' GUWAHATI BENCH =z2ss GUWAHATI.

(RDER _ SHEET |
vaﬂzp}appucanmmﬂ.Mer 2004, .
7 Y ali!
APPLICANT (sl Qn of) 35/3 >

Qo Medan /’r)/af{/""n Sae o .
RESPONDENT (S) da DA- Moih ol lon 2 Dggw, .
ADVGCATE FER APPLICANT( s) Ma @A olifl Adzed

ADVOCATE FOR RESPUNDENT(s)

| Notes ef the Registry dated Ceder o the Tribural
= . ‘ :
I -

. - . ,LIB.'I.O‘l ‘ I~uuo notice on the respondents
Pho>  cominpl put Con ' to shou cause as to why the conteppt

Ars ,Z/w«» /(r[eJ At 7"/5 proceeding,as prayed for, shall not be
Yeavd b p Vel b ' the alleged contemner,
applree fer /93’3’! drayn up against the a1 g ‘
' : «-8-2001,
[7 e 7h¢ ¢ -A T / Liston1?8f
;/% pA2FT 7 fr qrenishacd | |
£ hue W%W’)/ﬂgj’md“r

fr men - Pl aves of \nigw o véc“.-cu_uzim

l71 V_ST ,77\2-/77 ad  Gan bb

h " nssed ,5.4 T flen Al 17.8,01 It has basn stated by Shri A.Deb Roy,

\ gpn /@(,\-Aﬂ‘! m oA 35/2017'( learned SreCeGs5.Cs for the respondents that
T . - |the application is panding before High Bourt
cvr o7 03, 2001~ N Qj‘ junder article 2 of the Constittution. In

»U\MQ\ % ﬁm& A WePe No. 5479/2001 and the High Court by
Eﬁ \)\y& &l\r\ %c\\/‘()’\“‘\ G_X order dated 13.8,01 stated that the" opsration
' of judgement and order datad 7,3.01 in 0.R. Noe
o dens . Judg |

Pdﬂ -136/2001 shall suspendad. In thgt view of the
' (ﬁ)l 7 matter, ths Contempt Petition et'anda_dmpped.

- Soiun o8 ety | | ‘
: Member Vice=-Chairman
WNotreo breheed auel Ropt A mb \
—LS fon trnrs s Leshirackont
Ne 4158 of AfD Vil

3-8/ Fl o ée‘a- Aoy betr,
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‘; Dete of apbllcallon for | LS Date of delivery .of the Data on which the copy Date of making over the

: " the copy. ; Date fixed for notifying tequisite stamps and | was ready for dellvery, copy to tha appticant,

; S _ the requisite number of | follos. - 4

P . stamps and folios, 7

1282001 | j4g 3o | 413 | 1422000 | {4 ¢ 260
7 | IN THE GAUHATI HIGH COURT | - -

“(HIGH COURT OFAssmq:NAdLAND;MEGHALAYAzMANIPUR:TRlpURAe
i MIZORAM AND ARUNACHAL PRADESH )

W.P.C. NO. 5479/2001, TR |
1.  The Union of india, reptesentéq by the secretary t¢ the
_Govyt of India, Ministy of Science and Technology,
- 'New Delhi,’ N

;§ 5‘ : 2. The Director General 6f council pf SCientific §dﬁ Industria
S . | Reserach Rofi . Marg ,New Delhi, o o
. " 3, The Director,Regional Reserch‘bahdrato:y, Yorhat
:é Assam, 7 ...Petitioners. :
ﬁ . =Vsa _ _
;f - 1. Dr.Madan Mohan Saikia, son of Late Jibeswa_ir Saikia,
: ’ | Rétired.Deputy Director Regional “ese&tch Laﬁsratory,
; // . Jorhat Resident of Dwaraka Magar Udayan"Pa;h,Pgoa KhaQépara
o~ 'l Ghy=22. S | - S
{?~\\\\\\".. . 2';; - | e Responden ts.
| 3 -+~ | ttPRESENT:: 5 '

| //f<//\\ .~ THE HON'BLE MR, JUSTICE JN SARMA.

 THE HON'BLE MR, JUSTICE P.G.AGARWAL.

]

For the petitioner #<Mr,.KK Mahanta, Sr.CGSC,
Fo% the respondent®- '

i

Contd. . 02/
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T gRAFNARRT | D Hate TRRR dar @
Date of application for | e Date of delivery of the Date on which the copy Date of making over the
the copy. . Date fixed for notifylng requisite stamps and | was ready for delivery. "copy to the applicant.
{' the requisite number of folios
| © stamps and folios, :
-l '
Date 1-13.8.2001, ORDER.
. Igsue rule calling upon therespondents to show

'Cause as to why a writ should not be issued as prayed for iR

and/ or- why such further or other orders ‘should notbe passed

—— L

as to this court may seem fit and proper.,

Steps be taken by registefed post,.
P - Pending disposal of tis petition and/ or until further

order the judgment dated 7,3,2001 passed by the learned Tribunal

fe CAT, Sauhati Bench in original applécation No. 36/2001 shall

stand suspended.,

| § " Sd/~P.G. AGARWAL, S4/-JN SARMA,
4 ' ' '
; | JUDGE « - JUDGE.
i i
i !
— ' l UE cop, '
egistered No .f]‘v‘,o“ » l' 5, a2 W ) : “‘/
Photostarc hy!T, P }-.., /ﬁ' I Dazg )4 @/ . ! ..1... :
; Read by.... Wq supel'inlcndcm Copying coovns
; Compc:red by \\\‘\ Q} DQ\H{ ' J | Gauhgij High Coun 8 lec vy |
: E Authorised U/S 76, 1 L 1
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Guwahati Bench

GUWAMATI BENOH AT GUMQH&TI, 

CONTEMFT FETITION Nuulglmw 2001 .

IN-Q. A G6 OF dool,

IN THE MATTER OFs

A petition under SBection 17
.Q§ tb@lﬁantral Administrative
Tribﬁﬁal>fﬁcfﬁ 1985 prayiﬁg
for puﬁiﬁhm@nt.m{»tﬁe Contem-
n@rkagpmﬁd@nﬁ foar mmm@cﬁmf
pliance of judgment and order
pasaed Ey the Hon'ble Tribu-
nai in O0.A. No. 34 of 2001 an.

07=0F-2001,
~AND -
JIN THE MATTER OF

Dr. Madan Mohan Saikia.
~fApplicant.,
: .
~Meraus -

The Union of India & Ors,

meﬁwbmdmntﬁu
e AN -
IN THE MATTER OF

Dr. Madarn Mohan Saikia,

870 . Late Jibeswar Saikia

v 2D)
2< |,

P
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FRetired Deputy Director,
Regional Research Laboratory,
Jorhat, Resident of Dwaraka
Nagar, Udayan Fath,

Fo.l0.~ Khanapara, Guwahati-ZZ.

~fpplicant.

Wi -

11 Dr. R A Mashelkar,
Director Gmnéral of Council
o f Seientific & Industrial
Fesearch, Anusandhan Bhavan,

Fati Marg, New Delhi-110001.

21 Dr. J 8 Sandhu,
Director, Regional Hesearch
Laboratory, Jorhat,
o £, - Fegional Ressaroch
labhoratory, Jorhat,

‘ FIN- 785004,

~Respondents/

Contemners.

The Humble Fetition o f the
above named Fetitioner:
;

MOST RESFECTFULLY SHEWETH:

13 That your humble petitioner had filed
the Original Application MNo. 34 of 2001 before
the Hon'ble Central Administrative Tribunal,
Guwahati FBench, Guwahati against nan-raising

the maximum gratuity amount Re. 1,00,000/- Lo

Fa. 2,50,000/- in case of the petitioner as

i

per Office Memorandum No. 7/71/95-F&FW (F)




dated 14-07-199% issued by the Government of

India, Minishry o f Fersonnel, Fublic

Grievances and Fensions (Department of Fension

§

& Pensioners’ Welfared.
27 That the Hom'ble Central Administra-~
tive Tribunal, Guwahati Bench, GBuwahati on 07~

-2001 heard the matter finmally and the above

I was

o
Tt

said Original Application No. Jé6 of 200
allowed by the Hon'ble Tribunal. The Hon'ble
Triburnal was plegased to direct the Respon-

dents/Contemnners to oAy erhanced Gratuity

Amount within pericd of three month fraom the

i

date of receipt of a copy of order.

fnnexure-A is  the photocopy of the

&

Judgment and Order dated Q7-03-2001
passed by the Hon ' ble Central Admi-
nistrative Tribunal, Guwahati RBenoh,

Guwahati in 0.A. No. 26 of 2001,

R That the Respondents/Contemners  got
the said CopyY o f the Judﬂm A from the
appli run* vide his letter dated 12-03-2001 and
also from the Hon"ble Tribunal’ s RUQL try. But
till today the ¥ﬂwqwmdvntyxpﬁniLmnwwm do not
implemented the said Jjudogment and no steps
have been taken by the Respondents/ Contemners

for esarly paymant of enhanced Gratulty ﬁmnunf

i

to the applicant. As such, your petitioner 1
compel led to filed this Contempt Fetition
before this Tribumnal Jor seeking justice.
ANNEquE_ B 4 the ?Lw"wuy o ed‘tm da&y 12.3.20C)

41 That vour petitioner begs to state

Ahat in spite of clear coui order passed hy the

Hon " hle Central Administrative Tribunal,

ovm,da
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EQWahati_ Bernch, Buwahati ﬁhé Respondents/
Contemners have not taken stapes for early
implementation of ﬁﬁe above said order dated
O7-05-2001 passed in 0.A. No. & of EOGiQ It
appears  that the Respondents/Contemners have
%héwn digsrespect, disregard and disobsdience
to thié Hon"ble Tribunal. The Hﬁﬁpmnd@ﬁtﬁ/
Contemners deliberately with a motive behind
have not complied  the Hon'hble Tribup&l'ﬁ
Adudgment and Order dated UWI-0E-2001 passed in
D/, No. 36 of 2001. As such, the Rmﬁpmhd@mtmf

Contemners dessrves | punishmaent from  this

ot

Hon "ble Tribunal.

.

t is a fit case where the
Rmﬁmmmﬁemtﬁfﬁunﬁ@mﬂﬁr% hay he directed o
appear before this Horn'ble Tribunal to explain
as Lo whﬁ they have shown di%r@ﬁﬂ@ﬂﬁ‘iﬁ this
Mmﬁ'hlé Tribunal. .

&3 : That this petition is filed bona fide

Im the premis

g, 1t is, most

humbly prayved that vyour Lordship

would be pleased to admit this
petition arcl issue Cﬁﬁt@mﬁf
notice to the Re%pmndmmt&f&&nt@m~‘
néwg to ﬁhm@ cause as to why he
ahould not e punished und@f
Section 17 of the - Central,
Administrative Tribunal ﬁcfﬁ 1985
or pass such any other order oe
orders as this Hof ble Tribﬁnal

may deemn fit and proper.



B

fopr

in

this

chutby

contempt to

bhound

Further, it is also pravyed

that in view of the deliberate

disreapect arcl disobedience to

this Mon " hle Tribunal’' s order

-
gated O7-0%-2001 passed in 0.6.

s

Mo, 36 of 20010 the Respondents/

Contemners may be asked to appear

in persons before  this Hon'ble

Tribunal to explain as to why he

shauwld not be punished uwunder the

court proceedings.

act of kindness vour petiticner

shall ever prav.



DRAFT CHARGE
\

The petitioner agjgrieverd o sE+ T
cmmpliéncw of Judgment and order dated D7=0%~
2001 passed by this Hon'ble Tribunal in 0.A.
No. Zé& of 2001, The COQt@MH@F%KR@%pQNd@Ht%J
have willfully and deliberately violated the
Judgm@ﬁt and Order datéd Q7052001 ., ﬁccmrw'
dingly, the Respondents/Contemners are lTiable
for c@ntempt-w$ court procesdings and severe
puhiﬁhmwht_th@r@mf as provided under the law.
They may also he directed to EDRPRA&r LN DEFrSOns
and  reply the ﬁhﬁrg@% levelesd against them

hefore this Mon ble Tribunal.
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Gffidavit

Iv Dr. Madan Mohan Saikia, smon of
late Jibsswar Saikia, Fetired Deputy Director,
Regional Research Laboratory, Jorhat, FResident
of Dwaraka Nagar, Udayan Fath, P.0.-Ehanapara,
Guwahati-22 do hereby solemnly affirm and sav

as followg:

13 That I am the applicant in 0.8. No. 36 af
2001 ard also the petitionsr of the instant
petition and as such I am avquainted with the

facts and circumstances of the Case,

- That the conternts of this affidavit arnd
The statements made in paragraphs
: \, 3,
é( of the above petition are true o
my knowledge and those made in paragraphﬁ,bz_
— are  being matters of records derived

here from [ belief to he true and those made

in_ the rests are my humble subhmissions before

this Hon ble Tribunal.,

sign this affidavit on this the \TH\day

Q/LA,.\_WQ “@

Dwg:wNﬁn

I
mf\hdyﬁﬁml at GBuwahati

SGolemnly affirmed hefore e
bry the RDeponent whi iE
1d@n1 Lfied by Mr. Adil Ahmed,

Advocate.,

Shbwnmod - Sasttng
- Befvos s
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GuAHAT] BEaCIBURINTL —_—N Vo

, : ' . . UHIGINAL ARRPUICSTIUN LU .f'»f;/‘:)\usw.)\ RE&A
- . : ‘ [ 3 g
Lo .‘:‘.‘.-‘.l _‘%ﬂ .'.MO‘AM ,M“{"‘."W\.&:‘.O‘.” Y"§ G, . capplicant.
& . \lnrnun: o \\
union of 1ndia B0ret . v e / . . foespondonts. )
. Fur bl P“nliountke) . /‘..) A\ , \
i RN ) Pt 4 Yoo ! \V\‘\ : Af"&‘/\"& /\"N“.‘Q’”G ' N
NESIEP ".."l').:‘l'} “ ,
whow o T (1t . . \
. C D
Fow bl Waappypnbee oo C.i.(‘";‘.(- e vewe
R e of the Regitey | Date_| Order of the Tribunal = ‘_
7 i .

wi aacfleps0loitl - pronentt Hon'ble Mr.Justice DeNe

Cemantlvol o choudhury., Vice-Chalrmane '
wonm e v whether a Government servant con-
5 ‘)x tinuea to ba born on the m;tablinhmont as
R AEXE I neulae com:-mpxat.ad in Rule 83(1) of the Central
yj' "‘{V“mvxf Civil Sorvicoa(Pcnlion) Rules 19727 s
: I B ohe applicant who working as Saien=
o ’ [TV T }t;inb Reglonal Research Lahoratory. Jorhat
A el for 2 congstituent gatablishment of CSIR,
. L. ';‘;1, ,\f{@” R Ho attained tha age of mperannuation as
: ‘,_:'!/“ ~-_)"/:-_M AR poputy Director Regicnal Regearch Labporas«
RN N goxy with affect from 3163.95 as sum of
‘ ’ Boe 1,00,000/=(Rupoes one lakh) only was

! ¢ “ AR A IS
é‘(; o Ty ,'} e sanctioned to the appliocant as retirement

vy ! — R ‘grntuil:y, on the bagls of tho Central '
N ‘i’ i ' - 3 ». R . . i
RERREIPTY -‘f}&' o an ik A0 A S . bay CommLupion the Qovermmant of Indin :

':;('.m‘:b\.‘y,',_ 5‘\\."\.’ . ";ﬁ‘.{_?zi.:«f A nﬁ; v \'. R .\‘G.lmylucml ruiiso 108 X 1auin 1,00 lakh to ke )

w ey \‘l» ‘;é\\ "ﬁ-g‘-ﬁ;‘ 9{24{ "gj“ o1l _‘2‘."._;0 Jakha in 1.:1m 'oﬁfj.oc Heasorandum Roe /-

C s Sl ey ) 1/1/96-F & PV(Y) dared 14.7.19954 An per

N ] itr\otifioatidn it wap wmady applicablae in

tho caue of Central Governmant ouployeon

who retired oxr diedon or after lst I\pril.m\\

.1995. Thoe §pplicam; nad recired on !

1o 31.3.1993 . rocordinglys che applicant ‘
aladmed hefore tha suthority for giving
him the retiral benefit at the ennanced

‘N

j R AEY

ynather & govoeruient servant com-=
p]_m._i.w,y tha age of aupafm:nuntion on cal
31.3.1995 and rol Lrygrodehing charge Of
hiy witice in the afrernoon of that day kh
is deuaed to have restred frow service can
on suparunhua\:ion with effect from
L— | 31.3.1999 itsel £ ?

whaethel & Govurnment gervant is

v

8

. entlitled w0 the beneflit of the notifica=
. W Qo sl ,_'rv

vion dated 14.7495 lsﬁinvolvw n this

px:czcuuding.' Tho Full of the CekeTo

Munbo i, Bench iu Ceie459/97 and 460/97

Vanlatrom ra joopalam amd another Ve

Uu.&.o"p of Indid npd others disposwd on

L grAL LA e § 961 " ’
1510419992 The ¥ull Bench Husbail
. . accordingly answored tha question in the

contd/=

S Wﬂoﬂ .
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Orsder o the Cobanal

2.3.01

Followuling: worrdg 1=
i Govarnmaent servant compl eting
the agu of superannuation on
31=-3-199% and rellnquishin g
chargs of his offdce 4in th o
. aftuerncon of that day 1s deaned
Lo have sflectlively cotlred
from uscrelce with effact fron
01=04-19945,"
Bince the applicant is similarly situa-
tod and raliangquished his charge of the
office in the afternoon of the 31lst of

tha March 1995, is deemed to have

citectively rotired from service on
.éupurannuation with effect from 1.4.1995.
The respondents are accordingly directed
to provide the henerfit of the GleNo,
7/1/95=F & PW(P) dated 14.7.1995 Govern=-
moent of India, Ministry of Peraonnel,
"Public Grievances & Pﬁgﬁ%ggggDeparUQent
wi Penaion & Pansiouera.[to the appli~
cant also within a perfod of three
wonths from the date of receipt of a
copy of this order. In the clrcumstances
of the case, there shall be no order

ag to cogtse. '

The application thus stands allowed.

Sd/VICE CHAIRMAN

e

i Q‘\’ "“ 5\/’
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. nacessary actio

—

‘From

‘ Dr. M.M. Saikia Dwarara Nagar
Scientist ‘F'(Retired) Udayain ain
Regioinal Ressarch Lab 7.0 Khanapaia
Joihiat, Assam Guawaliahi--1'85022

19 3] 21

To bLirector General
Council Of Scientific &Industrial Research
Anusandhan Bhavan ,Rafi Marg , ‘ ’
New Deihi -110001

; Ref: OA No0.36/2001
) ' o Dr Madan Mohan Saikia
VS
Union of India and Otners

Sub: tmplementation of Hon'ble Central Adminisirative Tribunal
Guwanati Judgement and Order passed in above rererence OA on 7" March
2001
P .

‘Respected Sir,
With reference to above subject, i beg fo state that | have filed an ariginal

”

application No. 36/2001 beiore the CA Guwahaii Beich lu enhancenient of

sm by iy - - ISP 2 -~ . - P P P . - P P AY,
Griatuity amount from 1 iakh to 2.5 lahiv as per Guveintienit ul inchia OA NO.
A1Sh-F &Pw(l-) Dated 14 {71 8L, Gove ol india | iiousiny Gl iYers0niet i tublic
L TPy PN —~ f TN o o ed g e a e g i - Vmn . PN .
Grievances & Pension( uepartiment ui Ceasioin & Feiiswunicis Valaig) .

That the Hon'bie Tubunal 1sSueu e i i empaunist i kaudhing yoir and
the mauer was heard on (1012002,
The Hon'ble Trnbunal allowed iy case and Gireuicd you Lo give e thie
y y Y
benslit of above retercice Oivl.dateu a0 (35 wiltnin nee miwnthies hruni the dale
f
i

py of {fus oider. This 1 {00 yoli A wituiinghon andd carly

Q

C

of recaipt O

5O

With regards,

Ty Yours,

( LML Saikia )

Encl: Certilied copy of the yudgement and Order passed in OA No. 36/2001 on

71312001 by the CAT.
Copy to Director RRL Jorhat, Assani [

@éﬁﬂ‘\ \
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